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Centrsal Rdministratiue Tritunal,fllahabad,

Registration T.ANO. 165 of 1987

.

Nend | &al Applicant
Vs,

Union of Inoia 4

anc others : ses - Respondents .

Hon,D,K,Agrawal . JM
ﬂgn{'K.Obavva,

unals Act XIII of 1985 which was
gainsf_
an order dated 3,6.1976 Passed by the appellate authority
The facts are that the Applicant was impesed the punishmﬂgt
°f removal from service, The appellate authority by its order
dated 3.6.1976 rejected the appeal but ordered re-employment
°of the Applicant as Khalasi, The appellate order has been
quoted by the Applicant in para 1 of the writ petition, The
Respondents have also alleged in para 10 of the Supplementary
Counter Affidavit that the Applicant was employed as Khalasi
; j{awﬁ; in class 1v Category on humanitarian grounds.
.- s fdature, which calls for mention is
end ef the enquiry,
following effect ;-

{
*

Another relevant

that the Applicant, at the
himself recorded a Certificate to the

o . "Certified that I have been provided all

reasonable facilities by the President

- while conducting inquiry and I have no
such claim in future. "

Sd./ Nandlal

dt. 20.8.1975

2. It appears to ys that since the Applicant was
provided apprepriate Opportunity te defend himself in the
inquiry, as already quoted above and that he has been provided
re—-employment also, the Applicant has lost interest in this #
Petition,

3% The Petition is dismisse
| wifhout any order as to costs.

d for want of prosecution

| 2% 1.9 5.
ME (A) ' MEMBER (J)

Dated: 23,.1.1990
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